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BEFORE THE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

PRINCIPAL BENCH, NEW DELHI 

SHRI KRISHAN KASHYAP 

*NOTARIAL 

ORIGINAL APPLICATION NO. 649/2023 

STATE OF UTTAR PRADESH & ORS. 

RAKE SHKAUSRA 
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Regr No 082 
7-1-2026 

VERSUS 

NOTARY 

OVT 

RKESH KAUSHAL 

FURTHER PROGRESS REPORT ON BEHALF OF RESPONDENT NO. 4 
IN COMPLIANCE OF ORDER DATED 29.11.2024 PASSED BY THE 
HON'BLE TRIBUNAL 

I, Binod Kumar Singh, aged about 45 years, S/o Shri Hiraman Singh, posted as 
Executive Engineer, Head Works Division Agra Canal Okhla New Delhi, do 
hereby solemnly affirm and state as under: 

i-q 

RAKEStH 

Vald U: , 71-2026 

1. That I, Binod Kumar Singh, Executive Engineer, Head Works Division Agra 
Canal Okhla New Delhi, am fully conversant with the facts of the case and 
am competent and authorized to swear the present Affidavit. 

Val1: 

2. That the present matter pertains to issue of discharge of untreated sewage 
from Shivam Enclave, Old Haibatpur, Police Station, Bisrakh, Greater 
Noida, District Gautam Budh Nagar, by laying underground pipeline in river 
Hindon is involved. 

VOTTAR ...APPLICANT(s) 

...RESPONDENT(S) 

3. That the Hon'ble Tribunal vide order dated 29.11.2024 directed the 

undersigned Respondent to ensure the removal of encroachment from the 
Flood Plain Zone of river Hindon in jorp, çt! cforts with GNIDA. The relevant 

Part of the order is as stated below 

DTAR 21 MAR 2025 

82 

251



".$. Learned Counsel for the State of UP does not dispute that it is 
the joint responsibiliy of the authorities of State as also the Greater 
Noida Authoriy CNSUre the removal of the 

encroachmentunauthorized construction fron the flood plain zone of 
river Hindon. 
6. Hence, we direct the authorities to make joint eforts to ensure 
removal of encroachment fiom the floodplain zone of river Hindon. 
Let further progress report be filed within eight weeks... " 

4. That in compliance of the directions issued by the Hon'ble Tribunal, the 
Deponent issued letters dated 15.02.2025 and 17.03.2025 constituting a 
committee of Irrigation Department to assist the Greater Noida Industrial 
Development Authority (hereinafter referred to as "GNIDA'") in carrying out 
the encroachment removal process. 

A copy of letter dated 17.03.2025 and 15.02.2025 is annexed herewith and 
marked as ANNEXURE-1. 

5. That the committee of the Irrigation Department and the GNIDA on 
20.03.2025, in a joint effort, with the assistance of the Rapid Response Force 
and the police, carried out the denolition of illegally constructed houses 
within the floodplain of the Hindon River in Shivam Enclave for the 
removal of encroachment. 

The photographs of the removal of encroachment is annexed herewith and 
marked as ANNEXURE-2. 

6. That it is submitted before the Hon'ble Tribunal that as per the directions, 

the Irrigation Department has extended their full cooperation to the GNIDA 
for the removal of the encroachments. Furthermore, it is hereby submitted 
that for the removal of the remaining illegal constructions, the Irigation 
Department shall continue to extend its full cooperation to the Greater Noida 
Industrial Development Authorityas anihn required. 
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I. Hence, the present afidavit is beino fled for the kind consideration and 
perusal of this Hon'ble Tribunal. 

O. Sate that everything stated above has been stated by me in my official 
Capacity on and derived from the official records and I state that nothing 

material has been concealed therefrom. 

Verified at 
VERIFICATION 

on this 

NDIA 

the contents of the above affidavit from paragraphs 1 to 8 are believed to be 

true and correct to the best of my knowledge and belief. No part of it is false 

and nothing material has been concealed therefrom. 

RAKESH KAUSHAL 
Area DELHI 

Regn No 10$2 
Vald Up lo 7-1-2026 

NOTARY 

DEPONENT 
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Notary Pufblt. 
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